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M.A.No.489 of 1997 

Official respondents of O.A.29/1997 have fili,ed, this M.A. 

for extension of time to implement the order ot.this Tribunal 

lg~(&) 2.4.1997 in O.A; by which e-e respondents were directed 

OS§ 	tbl complete the departmental proceeding against the Original 

applicant withi# a period of 8 months f rom the date ot communication 

of that order, This M.A. for extension ot time has been f'il ed 

by the respondents of 0... A. on 15, 12.97 and ke find -that ther'eaf ter, 

official -respondents did not tc*e any f urther acti, on for completion 

f departmental proceeding againet the original applicant as 

ordered by this Tribunal. In'the'meantime, the ociginal applicant 
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has filed the contempt application bearing N0eCPC 165 
t-1997 ,for 

ficn.ccmpliance of the order Ot this Tribunal* 

Zo 	Me have heard the 
Id. counsel tor both sides'. After 

hearing both sides, we allow 6 months' time to the otficial. 

i 

respontlents ot 0. A- to. complete the depirtmenta proceeding 

against the applicant as a last chance, No furthet time W.11 

be allowed in tMe roved, AG CordLbo-Ilys the Mex, Ls alieuvas 

CpC 165 ot 1997 

411 a'' C' 7he original applicant has filed this CPC for Don-M 	n a 

of the order passed by this Tribunal on 2. 4. 1997 in 0A. 29/19"97. 

Since the contempt application has bee~ tiled huring the pendency 

Of the M. A. bearing No. 489/1997 which.hals been 6sposeh
' ot~ by 

k 
us 	just now,. VAta. f 6CiGI we dri not ginh sufficient m4terial 

on 	record to draw co~tempt proceedingA against the ofiicial 

respondents ot O.A. . a's sought tor in the Q?C., Accordingly* 

the CPC also stan0s~disposed ot. N oraeg as 16 coaW 
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